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* IN THE HIGH COURT OF DELHI AT NEW DELHI
69

+ W.P. (C) No.7800/2017

COMMISSIONER OF INCOME TAX
(INTERNATIONAL TAXATI0N)-2 Petitioner

Tlirough

versus

LS CABLE & SYSTEMS LTD. Respondent
Through

70

+ W.?: (C) No. 7801/2017

COMMISSIONER OF INCOME TAX

(INTERNATIONAL TAXATI0N)-2 Petitioner
Through

versus

LS CABLE & SYSTEMS LTD, KOREA Respondent
Through
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+ W.P. (C) No. 7802/2017

COMMISSIONER OF INCOME TAX

(INTERNATIONAL TAXATI0N)-2 Petitioner ^
Through

versus

LS CABLE & SYSTEMS LTD, KOREA
(FORMERLY, LS CABLE LIMITED) Respondent

Through
CORAM:

JUSTICE S. MURALIDHAR

JUSTICE PRATHIBA M. SINGH
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ORDER

% 04.09.2017

C.M. No. 32197/2017 in W.P. (O No. 7800/2017

C.M. No. 32198/2017 in W.P. (O No. 7802/2017

1. Allowed, subject to all just exceptions.

W.P. (Q No. 7800/2017

W.P. (O No. 7801/2017

W.P. (Q No. 7802/2017

2. In view of the order passed by this Court on 26* July 2017 in W.P. (C)

No. 6296/2017 titled Commissioner of Income Tax (International

Taxation)-! v. LS Cable & Systems Ltd. Korea (Formerly LS Cable

Limited), these petitions are dismissed.

S. MURALIDHAR, J.

PRATHIBA M. SINGH, J.
SEPTEMBER 04, 2017
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